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ellll)'lo to maternity leave which is not 
debited aaaiost leave account. 

Government are, however, reviewioa 
from time to time measures for cnsuring 

'areater female participation in Government 
jobs. As a result of sucb reviews, the 
followiDa measures bave been takeD in thie 
direction : 

(i) Por recrokment to Group cC' and 
Group '0' post under the Central 
Government through tbe Staff 
Selection Commission or the 
Employment Excbange, the upper 
ap limit in the case of widows, 
divorced women and women 
judicially separated from their 
husbands,. who have oot remarried, 
is relaxable upto 35 yeare (40 
years for those belonging to the 
Scbeduled Castes and Scheduled 
Tribes). 

Oi) Widows of Government servants 
appointed as Peons on compas-
sionate grounds are exempt from the 
reqoirement of educational 
qualification. This concession is also 
available to tbem for appointment 
to otber Group D posts provided 
it is certified tbat they can perform 
the duties of the post concerned 
satisfactorily. 

(iii) Orders have also been issued to 
to tbe effect that every endeavour 
should be made to nominate a 
lady officer in the Selection Boards/ 
Committees concerned with 
selection of candidates to various 
posts/services. In cases where 
a good number of lady candidates 
are expected to be available for 
the services/posts, no effort should 
be spared to find a lady officer 
for inclusion in the Selection 
Board/Committee. In the event 
of such ao officer not being 
available in the Ministry i 
Department itself, there is no 
objection to nominating a lady 
officer from any otber office at the 
same station. 

(iv) Orders havo also been issued 
recently to post husband and wife 
., ,bo 13me ,'atiOD, .. , f~r ~. 

possible, to enable women to 
continue in their jobs and look 
after their family' duties as 
well. 

Cases of Orissa State under Forest 
Act Received by Union Government 

8351. SHRI MAURICE KUJUR : Will 
the PRIME MINISTER be pleased to 
state : 

(a) tbe number of cases of Orissat 
State received by Central Government under 
Forest (Conservation) Act, 1980 during las 
three years; 

(b) Dumber of cases on which objec-
tions have been issued; 

(c) number of cases that have been 
rejected; and 

(d) the number of cases still pending 
for disposal, year-wise details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
Fourteen in 1933, eighteen in 1984, and ten 
in 1985. 

(b) Objections have not heen issuedl 
in any case. Clarifications and additiona 
information have been ~ought fot from the 
State Government in thirteen cases where 
complete data has not been furnished. As 
the information sought fC'lr has not been 
received, these thirteen cases are treated 
currently as closed but will be reopened if 
and when the information is supplied. 

(c) Two. 

(d) Only one case, received in 1985, 
is presently pending with the Central 

, Government. 

Deportation of Indians from Malaysia 

8352. SHRI JANAK RAJ GUPTA 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state ; 

(a) whether it is a fact that Indians 
have beeD deported from Malaysia; 

(b) if so, tbe reasons thereof; and 
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(c) the number of Indians that have 
been deported by the Malaysian Govern-
ment? . 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KIR. NARAYANAN) : (a) and 
(b). Yes.. Sir. The deported Indian 
nationals had been found either to hav~ 

over- stayed the period of their visas or were 
found without visas. In some cases, the 
Indian nationals were deported because of 
their having sought emoloyment without 
necessary work permits. 

(c) Tbe High Commission of India in 
Kuala Lumpur has been informed only of 
such cases where travel papers or tickets 
were required for the deportation of the 
Indian nationals. While the number of 
s udl, Fas~s in 1985 was 8St 32 such cases 
ha ve been processed or are being processed 
so far in 1986. Some Indian natioals have 
bl'en deported directly by the Malaysian 
authorities and in such cases no intimation 
is given to the Indian High Commission in 
l\laJaysia. 

Development of Computer Manpower 

3353. SHRI K.S. RAO: Will the 
PRIME MINISTER be pleased to state: 

(a) whether it is a fact that there bave 
been a big increase in the number of 
computers installed in the country and jf so, 
tbe year-wise figures of computers instalJed 
in the country since 1975 and like1y to be 
installed by 1990; 

(b) whether it is also a fact tbat there 
is an acute shortage of properly trained 
programmers and other computer pro-
fessionals available in tbe country and if 
so, the number of such professionals 
available at present and those required, and 
the measures proposed by Government to 
bridge the gap; and 

(c) the names of ten top professional 
organisa lions engaged in the development 
of computer manpower in tho couDtry and 
brief details of eacb ? 

, THE MINISTER OF STATE IN THE 
MINISTRY OF SClBNCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF 

OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATJL~) : (a) Ya, 
Sir, Details are at Statement-I. 

(b) Yes, Sjr. DetaiJs are at 
Statement· II. 

(c) Details are at Statement-lIl. 

Statement·I 

Year-wise break up 01 value 01 computer' 
Inltalled since 1975 and likely 10 h. 

installed by 1990 

It is a fact tbat there bas beeD a bi. 
increase in tbe number of computerl 
jnstalled in the country. 

As the ranse of computers vary from 
microcomputers to large mainframes the 
year-wise figures of computers installed since 
1975 and likely to be installed by 1990 arc 
given in terms of value. 

--_._-_._ ... _--_._-------___,..---
Year Estimated value of 

compu ter systems 
installed/to be ins-
talled (R8. crores) 

__ .___.. __ ~_..,v..., _ .~_., ___ • , ____ .", ___ ._ . ____ ~., __ ., _____ .~_.__ 

1 2 

1975 28 

1976 35 
1977 41 
J978 4S 

1979 52 
1980 60 

1981 68 

1982 75 

1983 90 

1984 120 

1985 200 




